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IN THE CETRAI ADMINISTRATIVE TiUI3UNAL 
3CH: CJi'TAt 

ORIOINAL ALI CATION NO. 805 OF 1996 
ti€hfth 	ci 	f 	 3. 

Man.j Kumr Nmnda. 	 A1icnt. 

yr s. 

Union Of Indlm & Ors. 	•,.. 	Rescndts. 

FOR INSTRIJcrIONs 

thether it be referred to the rep.rters er not? 1'Jo, 

Iher it be Ciro.11ated to all, the 3enches of the 
Citra1 Administrative Tribunal or not? N, 

/3, 4robno 	 (MNoRJ OWNT ICCHAIRM 



CENTRAL ADMINISTRATIVE TRIBUNAL 
JTTAc< BENCH;JTTAcK, 

ORIGINAL ALICATION NO.805 OF 1996 
2003. 

- At- 

THE H0NOURAt3LE MR. 13.N.SOM, 'VICE CFAIRNAN 
A N D 

THE HONOU RA3LE MR. ti. R.1OFNTY, MEM3 	DI CIAL) 

MANOJ KUMAR NANDA, 
s/..Rarna chandra Nanda, 
E.D.B.P.M.aathitLi. 
I3ij atala, 
Dist.Mayurbhanj. 	 .... 	A?plicant. 

By legal 	actiti on er 	M. j, p Dhalsamaflt, Advocate, 

jVerSUS i 

Union Of India represted through 
Chief Postmaster G&eral,Orissa Circle, 
3I1lbaneswar_751 001. 

Su.erintident of post Oftices, 
Mayurhhanj District, at 3ariada. •... Resond en ts, 

By legal practitionerg 	Mr.U.1.MOhaatra, 
Addl.Standin g Counsel (citral), 

LR DE R 

MR MANORANJAN 	ATY,MCM3 R (JuDIcIA) - 

Heard Mr. D.P. Dhalsaxnant, Learned Counsel apearing 

for the Applicant and Mr.U.B.MGhaatra, Learned Additional 

Standing Counsel, appearing for the Res4ndts and perused 

the records, 

2. 	For deciding the matter,it is not necessary to gO 

details into the facts of the case and, it wGUi1 suffice to 

say that for filling up of the post of EDBM Of Raihari 

Branch p.st Office,esjdnts called for names from the 

npleymit Exchange at Rairangar.out of 36 names received 

by the Resndents (from the nj1eymt Dchangethough all 

of them 	were asked to submit applications in the prescr 



I 

form alengwith testimonials, only 9(nirie) candidates 

(including the Applicant and the selected candidate 

namely Srikanta Nanda appli4d with all necessary documents. 

Rules for filling up of the  pest  Of E.D.3.P.M. provide 

that the candidate having hichest percentage of mark in 

Hsc examination (by fulfilling all •theE conditions) shall 

be the oasis for selection to the pest of E.D.a.P.M.rhis 

fact is not disuted at the oer•  Since one Srikanta Nanda 

found to be mere meritorious from amongst the nine candidates, 

he, having secured 45. 72% of marks in HC and he having 

secured hicjher percentage of marks than all ether candidates 

and the Applicant having secured only 37.99% of marks in 

asc examination), was selected and appointed on 5.11.1996. 

This is evident from nnexure../4 to the counter filed by 

the Respendts. As such, we find no infirmity in the matter 

of selection to the pest in question. 

3. 	The counsel for the Applicant states that though 

the Applicant was working in the pest on substitute besis,no 

weightage has been given to his past exerience.It has bean 

urged by the Respondents, as also It is a settledpesiti,n, 

that there is no provision in the rules for giviig any 

weightage to the experience: moreovec,questien of giving 

weightage could have een. arisen in this case , had ooth 

the candidates (i.e. Applicant and the selected candidae 

namely Sikanta Nanda) beea steed in the same feoting 

in all respect. Since the selected candidate got more marks 

than the  Applicant in H.;S. C. examination, the question of 

giving weightage to the Applicant does net arise. 



Anøthet important feature Of the matter is that 

the selected candidate having not been made as one of the 

iespondets in this case,th.sugh by the time this apliction 

was filed (i.e. on 8.11,1996) ,the order of appointment had 

already Oeefl issued on 5,11.1996n* erders adversely 

affecting his interest can be passed in the presit case, 

In the above said premises,we find no merit in 

this Original Applicatiod., whichis accordingly, dismIssed, 

LE-C 
(NORANJAN HANT) 

RMAN 	 MEM) ER (JU DVCI ?L.) 

L. 


